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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO. 421 OF 2024

IN THE MATTER OF:

SAMPURNA NAND ...APPLICANT
VERSUS

AKHIL ANAND MISHRA ...RESPONDENT

NDOH: 14.05.2024

INDEX

S.NO. PARTICULARS PG. NO.

1. | Copy of e-mail dated 09.05.2024, addressed by the 1-31
Respondent to UPPCB, whereby the compliance
report dated 02.02.2024 was re-submitted, along with
postal receipts dated 07.05.2024

RESPONDENT

THROUGH

S. C. LADI AND COMPANY

Deeksha L. Kakar and Dhruv Kakar
ADVOCATES

B-6/58, LGF, SAFDARJUNG ENCLAVE
NEW DELHI — 110029.

Ph. 9313119255 |deeksha.kakar@scladi.com
Enrol.No.D/1154/2008

Place: New Delhi
Dated: 11.05.2024
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To Date:02.02.2024
The Member Secretary U.P. Pollution Control Board,
TC-12 V, Paryavaran, Vibhuti Khand,

Gomti Nagar, Lucknow

Subject: Submission of compliance report (1st July 2023 -30th Dec 2023) for the proposed for the
proposed Sand Stone (Building stone Mining) project located at Araji No. 732 (Total Area 1.01
Ha.) located at Village- Bhagautidei, Tehsil- Chunar and District- Mirzapur, Uttar Pradesh.

Dear Sir,

Kindly refer to the proposed Sand Stone (Building stone Mining) project located at Araji No. 732,
(Total Area 1.01 Ha.) located at Village- Bhagautidei, Tehsil- Chunar and District- Mirzapur, Uttar
Pradesh for EC ref number: 08/Parya/DEAC/Sandstone/MZP/2016

Dated: 15.07.2016.

| am hereby submitting the compliance report of above mentioned project.
Thanking You

Sincerely,

Shri Akhilanand Mishra and Ashish Kumar Tiwari
(Partner)

CC:

1. The Principal Secretary, Directorate of Environment, U.P. Govt., Lucknow

2. Regional Office MOEF and Cc, Kendriya Bhawan, 5" floor, Aliganj, Lucknow (U.P.),
3. District Magistrate, Mirzapur, U.P.

4. Director, Department of Geology & Mining, U.P. Lucknow

5. Regional Officer, House no -162, Uttar Mohal, Robertsganj, Sonbhadra



COMPLIANCE REPORT OF STIPULATED
SPECIFIC AND GENERAL CONDITIONS IN THE
ENVIRONMENT AL CLEARANCE LETTER
(EC ref number: 06/Parya/DEAC/Sandstone/MZP/2016)

03
BUILDING STONE SAND STONE,
MINING PROJECT

Arazi No. 732

Village- Bhagautidei, Tehsil- Chunar,
District- Mirzapur, Uttar Pradesh
(Leased Area 1.01 ha.) (25,000 cum/year)

Compliance Report (1st July 2023 -30th Dec 2023)

APPLICANT:
Shri Akhilanand Mishra and Ashish Kumar Tiwari

/////////////////////////////////////////////////////////////////////////////////////////////////////////////
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POINT WISE REPLY OF ENVIRONMENTAL CLEARANCE COMPLIANCE:-
COMPLIANCE OF GENERAL CONDITIONS

S. NO.

GENERAL CONDITION

COMPLIANCE

Any addition of the mining area, change of
Khasra numbers, enhancement of capacity
change in mining technology modernization
and scope of working shall require prior
environmental ~ clearance  as per EIA
notification, 2006 .

It has been noted. If any change will
be happened, a prior environment
clearance will be taken.

No change in the calendar plan including
excavation, quantum of mineral and waste
shall be made.

It has been complied. No changes
has been made in calendar plan.

Mining will be carried out as per
the approved mining plan. In case
of any violation of mining plan the
Environmental Clearance given by
DEIAA will be deemed null & void.

Complied, if any change required
by the PP, Prior Environmental
Clearance Will Be Taken By The
State Government.

Four ambient air quality monitoring stations
shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO2,
NOx monitoring. The location of the stations

should be decided based on the
meteorological data, topographical features,
and environmentally and ecologically
sensitive targets and frequency of

monitoring should be undertaken in

consultation with the State Pollution Control
Board. The monitored data for criterial
pollutants shall be regularly uploaded on the
company's website and also displayed on the
website.

Noted.

Data on ambient air quality (RSPM,
SPM, SO2, NOx) should be regularly
submitted to the Integrated Regional Office,
MoEF & CC, Gol, Lucknow and the
State  Pollution Control Board / Central
Pollution Control Board once in six months.

Noted

Ambient air quality at the boundary of the
mine premises shall conform to the norms

Prescribed in MOoEF notification no.
GSR/826(E) dated 16.11.09

Agreed

b
/////////////////////////////////////////////////////////////////////////////////////////////////////////////
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Fugitive dust emissions from all the sources
shall be controlled regularly. Water spraying
arrangement on haul roads, loading and
unloading, and at transfer points shall be
provided and properly maintained.

Regular water sprinkling is also
being carried out to prevent
generation of dust due to movement
of dumpers and other vehicles at
haul road. Work for green belt
development has also been started

Measures shall be taken for control of noise
Levels below 85dBA in the work
environment. Workers engaged in operations
of HEMM, etc. shall be provided with
earplugs/muffs and health records of the
workers shall be maintained.

Noise level found to be within limits.

Industrial ~ wastewater (workshop and
wastewater from the mine) should be
properly collected, treated to conform to the
standards prescribed under GSR 422 (E)
dated 19th May 1993 and 31* December

1993 or as amended from time to time. Qil
and grease traps shall be installed before the
discharge of workshop effluents.

Noted and complied.

10.

Personnel working in areas shall be provided
with protective respiratory devices like

masks and they shall also be imparted
adequate training and information on safety
and health aspects.

Personnel working in dusty areas are
wearing protective respiratory device
and they should also provide with
adequate training and information on
safety and health aspects.

11.

Special measures shall be adopted to prevent
the nearby settlements from the impacts of
mining activities.

Agreed Special measures have been
adopted to protect the nearby,
settlements from the impacts of
mining activities.

12.

The transportation of the materials shall be
limited to the day hours’ time only.

Agreed and Complied
Transportation of materials is limited
to day hours’ time only

13.

Provision shall be made for housing the
laborers within the site with all necessary|
infrastructure and facilities such as fuel for
cooking, mobile toilets, safe drinking water,
medical health care, créche, etc. The housing
may be in the form of temporary structures to
be removed after the completion of the

project.

Agreed and Provision for the housing
of construction laborers within the site
with all necessary infrastructure and
facilities such as fuel for cooking,
mobile toilets, mobile STP, safe
drinking water, medical health care,
etc. is as per the norms of MoEH
circular dated: 22-09-2008 regarding
stipulation of condition to improve the
living conditions of construction
labour at site.

14.

A separate Environmental Management Cell
with suitably qualified personnel shall be

setup under the control of a Senior
Executive, who will report directly to the

Head of the Organization.

Agreed and Complied

////////////////////////////////////////////////////////////////////////////////////////////////////////////
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The Project Proponent shall inform to Ec is already sent to the respective
the DEIAA, MoEF & CC, Gol, Lucknow department and it is complied.

and Regional Office State Pollution Control
15. Board regarding the date of financial
closures and final approval of the project by
the concerned authorities and the date of start
of land development work.
The funds earmarked for environmental | Noted and will be complied.

protection measures shall be kept in a
separate account and shall not be diverted

16. for other purposes. The year-wise
expenditure shall be reported to the
Integrated Regional Office, MOEF&CC,

Gol, Lucknow and State Pollution Control
Board.

The Regional Office, MoEF&CC, Gol, | Agreed and Complied
Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated
conditions. A complete set of documents
including Environment Impact Assessment
17. Report, Environmental

Management Plan, Public hearing, and other
documents information should be given to
the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and State Pollution Control
Board

A copy of the environmental clearance shall | Complied

be submitted by the Project Proponent to the | Copy of environmental clearance hag
18. Heads of the Local Bodies, Panchayat, and | been submitted to the Heads of the

Municipal Bodies as applicable in the Loca_l_ Bodie_s, Panchayat, and
matter. Municipal Bodies

The Project Proponent shall advertise at least | Complied.
in two local newspapers widely circulated,
one of which shall be in the vernacular
language of the locality concerned, within 7
19. informing that the project has been accorded

environmental clearance and a copy of the
clearance letter is available with the District
Level Environment Impact Assessment
Authority (DEIAA), Mirzapur

The Project Proponent has to submit & Noted and Complied
regular half-yearly compliance report of the
2. stipulated prior environmental clearance
terms and conditions in hard and soft copy to
the DEIAA Mirzapur on 1st June and 1st
December of each calendar year.

e e S e S S S S s S S S S S S S
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The DEIAA may alter/modify the above | Noted.
conditions or stipulate any further
condition in the interest of environment
protection .

Concealing factual data or submission of | No factual data has been fabricated
False/fabricated data and failure to comply | and  concealed and all the
with any of the conditions mentioned above | conditions been complied
may result in withdrawal of this clearance | accordingly .

and attract action under the provisions of the
Environment (Protection) Act, 1986.

21,

22,

Specific Condition:

Sl SPECIFIC CONDITIONS COMPLIANCE
No.

The Environmental clearance will be co- | Agreed, Validity of EC is co-
1. terminus with the mining lease period terminus with validity of current
mine plan or current lease period

Environmental clearance is subject to obtain | Complied.

2. forest clearance under Forest (Conservation)
Act. 1980 as applicable
Wildlife conservation plan  shall be | Not applicable as no Schedule-I

prepared in consultation with the wildlife | species were reported at the
department and implemented within six months. | project site and nearby areas.
3. The plan shall comprise of in-built monitoring
mechanism with special emphasis to  protection
of Schedule 1 species. The status of implementation
shall be submittal to the DEIAA Mirzapur.

Local employable youth shall be trained in skills | Local people are only engaged for
relevant to the project for eventual employment | working on the project site
4. in the project itself and to the extent feasible. | and are provided relevant
Outside people shall not be employed. training and guidance to perform
relevant skills.

A 50 m barrier of no mining zone all along the | No such nallah is passing through
side(s) facing the nallah (if any) passing through | the lease area but as per approved
the lease area or if passing adjacent the lease | mining plan safety margin is
5. shall be demarcated and thick vegetation of native | left as per mining of mineral
species raised, Status of Implementation | guideline.

shall  be submitted to the Regional Office of
the Ministry on half yearly basis.

Shelter belt i.e. Wind Break consisting of adequate | In the vicinity of the project
tiers of plantations around lease facing the | site no sensitive area is found.
human habitation, school/agricultural fields etc. (if | Project proponent is  planting

6. any in the vicinity) shall be raised. trees as per gquidelines to
reduce dust emission and air
pollution

Blast vibration study shall be carried out and | Blasting is not carried out in

7. report submitted to the UPPCB/DEIAA. mining lease area, we will

R TP T Y Submitted, . .. . . . L
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Personnel exposure monitoring for dust shall be

It is being complied.

////////////
vvvvvvvvvvvv

8. carried out for the worker, and records
maintained
Need based assessment for the nearby villages | Socio economic measures for
shall be  conducted to study economic | the local people have been
measures which can help in upliftment of poor | proposed under the component
section of society, Income  generating | of the Corporate
projects/tools such as development of IT fodder | Environmental Responsibility
farm, fruit hearing orchards, vocational training | along with the budgetary
9. etc. can form a part of such programme, Company | allocation have been incorporated
shall provide separate budget for community | in the EIA/EMP Report Proposed
development activities and income generating This | project  will provide  the
will be in addition to vocational training for | employment opportunity to the
individuals imparted to take up self-employment | local community hence project
and jobs. will have positive impact on the
surrounding local community
Land-use pattern of the nearby villages shall | Not applicable as it is a
be studied and action plan for abatement | government lease no change in
and compensation for damage to agricultural land/ | land use has been done.
common property land (if any) in the nearby
10 villages due to mining activity shall be submitted to
' the Regional Office of the Ministry within six
months Annual implementation of the plan and
expenditure thereon shall be reported in the
Regional Office of the Ministry from time to
time
Rainwater harvesting shall be undertaken to | It will be complied. Mined out pit
recharge the groundwater sources. Status of | will be handed over to the
11 implementation shall be submitted to the | government which will be later
' Regional Office of the Ministry within six months | used as rain water harvesting pit
and thereafter every year from the next consequent | as per government discretion.
year
Measures for prevention and control of soil | No overburden is present on the
erosion and management of silt mining | proposed (as lease and to
applicable}shall be undertaken. mineral is of | prevent soil erosion Protection
dumps, if generated, against shall be carried | will be confined to areas where
12. out with geo- textile matting or other suitable | erosion present
material, and thick plantations of native trees and
shrubs alia) be carried out at the dump slopes.
Dumps shall to protected by retaining walls.
Waste management plan should be accordance to | It is being complied.
the approved mining plan.
Trenches/garland drains (as applicable} shall be
constructed at foot of dumps and coco filters
13. installed at regular intervals to arrest silt from being

carried to water bodies. Adequate number of Check
Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs (if any) flowing through

.the ML area and silts arrested De- silting at regular .

>
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intervals shall be carried out.

Garland drain of appropriate size, gradient, and | Noted
length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed
keeping 50% safety margin over and above peak
sudden rainfall (based on 50 years data) and
14. maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide an adequate
retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at
the corners of the garland drains and de silted at
regular intervals.

Ground water in the core zone shall be regularly | Noted and compiled.
monitored for contamination and depletion  due
to mining activity and records maintained. The
monitoring data shall be submitted to the regional
15. office of the Ministry regularly. Further,
monitoring points shall be located between the
mine, and drainage in the direction of flow of
ground water shall be set up and records
maintained.

Fugitive dust generation shall be | For the prevention of
controlled.  Fugitive dust emission shall be | fugitive  dust emission regular
regularly monitored at locations of nearest human | sprinkling of water will be done.
16. habitation (including schools and other public
amenities located nearest to sources of dust
generation as applicable) and records submitted
to the Regional Office of the Ministry.
Occupational health and safety measures for the | Noted and will be complied
workers including identification of work related
health hazards, training on malaria eradication,
HIV, and health effects on exposure to mineral dust,
etc. shall be carried out. Periodic monitoring for
exposure to respirable mineral dust on the workers
shall be conducted and records maintained
17. including the health records of the workers.
Awareness programmes for workers on the impact
of mining on their health and precautionary
measures like the use of personal protective
equipment etc. shall be carried out periodically. A
review of the impact of various health measures
shall be conducted followed by follow-up action
wherever required

Top soil (if any) and solid waste shall be | No overburden is present on the
stacked properly with  proper slope and | proposed lease and to prevent
adequate safeguards and shall be utilized for | soil erosion mining will be
backfilling  (wherever applicable) for | confined to areas where mineral is
o reclamation and rehabilitation of mined out | present. o
S UUUURIS I .area. .in . accordance to. the .reclamation planof.| .. ... ... . ... ... . . . .. .. .. . .
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approved mining plan. Top soil shall be separately
stacked for utilization later for reclamation and
shall not be stacked along with over burden.
Overburden  (OB)  shall be stacked at | No overburden is present on the
earmarked dump site(s) only and shall not be | proposed lease and to prevent
kept active for long period. The maximum | soil erosion mining will be
height of the dump shall not exceed 30 m, | confined to areas where mineral
each stage shall preferably be of 10 m and overall | is present.

slope of the dump shall not exceed 28°. The OB
dump shall be baffled. The OD  dumps
shall be scientifically vegetated with suitable native
species to prevent erosion and surface run off.
Monitoring and management of rehabilitated areas
shall continue un the vegetation becomes
self-sustaining. Compliance  status  shall  be
submitted to the Ministry of Environment &
Forests on six monthly basis

Slope of the mining bench and ultimate pit. limit | It is being complied.
shall be as per the mining scheme approved by
Indian Bureau of Mines/other Competent
Authority.

Adequate plantation shall be raised in the ML area | Noted and will be complied
haul roads, OB dump sites etc. Green belt
development shall be carried out considering
CPCB qguidelines including selection  of  plant
species and in consultation with the local
DFO/Agriculture Department. Herbs and shrubs
shall be form a part of afforestation programme
besides tree plantation. The density of the trees
should be in accordance to the approved mining
plan shall not be less than 2500 plants per ha The
company shall involve local people with the help
of self- help group for plantation programme.
Details of  year wise afforestation
programme Including  rehabilitation  of mined
out area shall be submitted to the Regional Office
of the Ministry every year

Regular monitoring of ground water level and | Noted and complied
quality shall be carried out by establishing
a network of existing well and constructing new
piezometers during the mining operation. The
monitoring shall be carried out four times in
29 a Yyear pre- monsoon (April-May), monsoon
(August), post monsoon (November) and winter
(January) and the date thus collected shall be
regularly on to MoEF Central Ground Water
Authority and Regional Director, Central Ground
Water Board.

19.

20.

21.
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installed in areas of human habitations near
the mine and the results of ambient air
quality  shall be maintained and
regularly submitted to the Regional Office of
the  Ministry. The monitored data for
criteria  pollutants  shall  be regularly
uploaded as de company's website and also
displayed at project site.

The waste water from the mine shall be |[No waste water will be
treated to conform to the  prescribe generated from the project site
standards before discharging in to the
24, natural stream. The discharged water from the
falling Dam (if any) shall be regularly
monitored and report submitted to the RO.
Ministry of Environment & Forests and the
State Pollution Control Board.
Vehicular emissions shall be kept under control | It is being complied. Covering
and regularly monitored Vehicles used for | of material during transportation
transportation of mineral and others shall | on trucks to prevent spillage of
have valid permissions as prescribed under | Building Stone from the trucks.
Central Motor Vehicle Rules, 1989  and | The trucks shall be covered by
its amendments. Transportation of mineral shall | tarpaulin. Overloading is avoided.
be done only during day time. The vehicles
transporting mineral shall be covered with a
tarpaulin or other suitable enclosures so that no dust
particles/fine matters escape during the course of
transportation. No overloading of mineral for
transportation shall be committed.  The trucks
transporting mineral shall not pass through wild
life sanctuary.
Prior permission from the Competent Not applicable as water is
26. Authority shall be obtained for extraction purchased from local vendor
of ground water if any.
Action plan  for  implementation with | Noted.
respect to  suggestions/improvements  and
recommendations made during public
consultation/hearing (as applicable) shall be
submitted to the Ministry and the State Govt
within  six months (no public hearing is
conducted for projects less than 5 haarea of
B2 category).
A final mine closure plan, along with details of | Not applicable
Corpus  Fund, shall be submitted (if
applicable) to the RO Ministry of
Environment & Forests & DEIAA, SEIAA UP
5 wyears in advance of final mine closure for
approval.
Solid waste material viz gutkha rappers, plastic | It is being complied. Bins will be
9 29. bags, glasses etc. to be generated during project | placed for collection of solid | -
BEREERNRRRNY (Eanrey, -activity . will--be separately-stored.-in. bins. and | waste -which. will - be.collected | -

25.

27.

28.
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managed as per Solid Waste Management rules. by municipal department.
Issues raised during public presentation be strictly | Noted

complied during operation phase. (no public
hearing is conducted for projects less than 5 ha area
of B2 category).

Project proponent should maintain a register | It is being complied
for information on (a) Quantity of material
excavated/collected (b) manpower and (¢) Number
of Trucks deployed for transportation of mineral per
day.

30.

31.

In case project falling within 10 Km area of wild | Not applicable.
life sanctuaries a clearance from the National
32. Board of Wild Life is to obtain even eco-
sensitive zone (ESZ) has not been earmarked.

Project does not fall under any buffer zone of no- | Not applicable.
development as declared/identified

33.
under any law.

3 33% Green belt development  shall be | Approx. 1000 saplings were
. consultation with the local DFO/ | planted in  carried out
3 Agriculture Department Herbs and shrubs shall | considering CPCB  guidelines
- also form a part of afforestation programme | gram Samaj land with the

§ besides tree  plantation. The company shall | consultation of including selection

g 34. involve local people for plantation programme. | of plant species and in  Gram

: Details of year wise afforestation programme | Pradhan.

f including rehabilitation of mined out area shall

3 be submitted to the Regional Office, MoEF,

! Gal, DELAA Mirzapur every year.

/////////////////////////////////////////////////////////////////////////////////////////////////////////////
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Annexure- 1
COPY OF E.C. LETTER
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District Magistrate, Mlmpnr
To. Shri Akhilanand Mishra Collectarate., M:::vu 231001
S/o Shri Ram Sagar Mishra Phone ; 05442 252430, 03442 252340, 05442 257400
Village-Mishrapur, Tehsil-Sagadi, Emil : mirrapursaiaso(Tico@grmall.com
District-Ajamgarh U.P,
& Shri. Ashish Kumar Tiwari
S/o Shri Ashok Kumar Tiwari
Katra Raja Himmat Singh
Tehsil & District-Amethi, U.P.
Ref. No. 0 Q /Parys/DEAC/Sandstone/MZP/12016 Date: /£—0y .2016

Sib: Environmental Clearance for Sand Stone (Building Stone) Mining at Ararji No. 732
Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur. (Leased Area-1 .01 Hect.)

Dear Sir,

Please refer to lication letter dated 14/10/2015 addressed to the Secretary. SEAC/Director.
Dimaofl’.nvimnm‘l?;chow Themmtﬂeeasperﬁwnotmgdemdeddmtheﬁlesmmdam
should be considered chronologically as per the date of rivision due to original project i.c.
Gata/Khasra/Arazi/Project Proponent/Total Am submitted the additional information asked for by the
committee for any respective Sand Stone (Building Stone) Mining. For file revision Shri Ashish Kumar
MsmmumwpmdnmforwlmﬂwmmgSEACmmmmmabo
dxmmdmmanmum&hgmmmtmdmummmmmfamavm
submitted with regards to application for environmental clearance is correct and true to best of their
knowled,

::eadin thmyof&wmthMdelmeChmgeNouﬁamndndlsmhm
20!6md20ﬂ|1mmy 2016 S.0.190(E).—In exercise of the powers conferred by sub-section (3) of
Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of
the Govermnment of India in the erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated
uw!msmwzwsmumm:wmsmmmm;mwww
constitutes the District Level Environment Impact Assessment Authority (DEIAA), for gramt of
environmental clearance for Category ‘B2’ Projects for mining of minor minerals, for all the districts in the
emnny(baefmﬂunfmedhuAﬂMyforﬂndb&m)uﬂ?«&emofmh
AM[M&MMC@MWM&WW&MMWW
Committee for all the districts of the country (hereinafter referred to as DEAC for the district). After this

Notification State Level Expert Appraisal Committee (SEAC) send all records of Shri Ashish Kumar

yojaetmcmhmofDBIAAMm

mewmmmmmmw
Mmmﬁmmwumm-amm

informed the committee that:
.' The environmental clearance is sought for Sand Stone (boulder mining) at Bhukhand Aaraii
: v mmwmﬂm District-Mirzapur, U.P. MAM-I.MM
2. m*wmmmmmm
3. @em“hmmmﬂw (B) 25°03' 23.14" ()
_ 25°03"1731" zsm'nw.nﬂwuzinﬁekmtmwmwwuw(c
' -wsyﬁs;m)wmo" e
- u., ORI T RLD mwil hwmﬂ»uq
6 msmﬁr MWW“MHWMumt

mﬂmﬁm-ﬂ Jease area mmwﬁ-,%

e S e e S e S S S S e S S S S S S e

»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»
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»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»

m“'ﬁ“ s of HEMM. eic. shall uwﬂaﬂwﬁa”lddu
mxﬁﬂﬁwﬁ' St

W] e ““demﬁwb-ﬁ)wbmﬂﬂ-

. o cinitrol of noise levels below 85 dBA. in fhe work. covirommes

;m-dzz&d-ﬁbﬁ-umadwquuwun

ot areas shall be provided with protective respiratory devices ke mask and they

The transportition of the materials shall be fimited to day hours time oaly. d
Provision shall be made for the housing the labourers within the site with all mecessary
health care, creche etc. The housing may be in the form of temporary stractres 1o be removed 2fic:

e compleion of the project.

A separate Enyironments] Management Cell with suitable qualified personnei shall be set-up unde
the coutrol of a Senior Executive, who will report directly to the Head of the Organization.



/ ¥1S.  The Project Proponent shall inform o the DEIAA, MoEF & CC, o, Lucknow and,
office, State Pollution Control Board regarding date of financial closures and final sppr
project by the concemed authorities and the date of start of land development work. "

16.  The funds earmarked for environmental protection measures shall be kept in separate sccottt S
MMNMMWW.YannmdMMHboupoﬂndtomcm’-/\

Mirzapur, MGEF, and Regional office, State Pollution Control Board. -

1. mked«nIOﬂiea.Moe.raoc.oomesmrollmwmlanmm
compliance of the stipulated conditions, A complete set of documents, including Form-1M,
Prefeasibility Report & Mining Plan Environment Impact Assessment Report,

mmmmmmmaowmmumrmmmwumwmw
OﬂhdﬂwMoEP&CC.OoLLndcmmdschollmlonConwlM.

18, AmthcWMhMimwmmmmed
the Local Bodies, Panchayat and Municipal Bodies as applicable in the matter.

19. mmmmmu«nmmwalmmmmuw.wd
whkhdnﬂbehdnvumlrlmmoﬂhcbumymmod.wm7dcy!ofﬂnmd
ﬁemmmmmmmmmummddmmmemm-
qbpynrumdmmummummmmwl Environment Impact Assessmernt

y Authotity (DETAA), Mirzapur.

20. WWWMthMfMymlmmﬂdmﬂwmm
a:vimmnenhldemmmmdwﬁidominhudmdmﬂeopybﬁnbﬂMMWmln

" June and 1st December of each calendar year,

21, mnwwﬂwfmafym.bmmnmmnmmmymmmmmm
of efivironment protection. :

2 mwm«mmmwwmmmmmmmvymmdm
wﬂ!ﬁoﬁimﬂawdibowmymﬂhwiﬂ:dmlofﬁisdmmdmmmm

. provisions of Environment (Protection) Act. 1986.

B. Specific Condition

I The Environmental clearance will be co-terminus with the mining lease period,

& We&mkn&awmmmemmﬂa?m(m)m

s applicab!

& mmmmummmmm'ummmmu

e S oiaiot of a1 oo The s OF Wabemintaion b

: ! asis to ' 1 spec status shall be

smployable youth shall be trained in skills relevant to the project for eventual employment in




1.

12.

13.

I5.

16,

17.

z’.

Seavew ¥
farge (he grommdwster SomETeL vt
Wmhdnn be m"”“";’:mdum-mﬂ-ﬂ

thereafter every comsequent year spplicable) dhall b=
Measures for ”m.?:éudwmdm"::.- gon-texiiie
m«mnmwm"“'“ P
or other suitabile material, and thick plantations of metive rees

the
mmwmmmmmm I e el
office of the Ministry regularly. Further, monitoring mmd-ﬂ’:baldm m=e
in the direction of flow of ground water shall be set 5p 2

ong period. The maximum height of the dump shall not exceed 30 m, each stage shall preferably
ggﬂﬂmﬂmnmdmmmnmmz‘.moaa-pﬂnm

m’“”mﬁm””ﬁ"ﬁ”’_ﬁ of rehabilitated arcas shall contimse wntl e

WW & Forests on six monthly basis.

shall involve Jocal people with the belp of seif help group for plantation programme. Desails of

»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»

Authority.

/////////////////////////////////////////////////////////////////////////////////////////////////////////////




year wise afforestation progravme wncloding st "a
of existing wefls and comstrncting vl qpustioy sfoal¥ B corrnet ane -

shalfl be carried out foor fimes

7. Action plas fox
B2 category)
A final mine closre

plan, alowg with details of
Eavironment & Forests & DEIAA,

//////////////////////////////////////////////////////////////

vvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvvv

Fmplementation with respect to wgzestions /

morseean: aul sroumrreslaioore
(23 2pplicabie) Fiall Se mfwited o fe

and fe

*hﬁqimﬂiﬂlk#bmmd

Corpus Fand, siafll be ssbmitted 62 apyficdifes 2

SEXAA TP, 5 yeas w afoaucr of St

»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»»



Govt.,
New Delhi.
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Photographs of mining site showing compliance of
condition of EC
Pillars of Mining Lease area
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Board of Mining Lease area
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Photographs of Mining Lease area
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